
3 
Act No. XX of 1948 

b - 4 
[PASSED BY THS D O I Y ~ I O N  LEC+I~LATUBX] 

Bna Aot to give @ect 60 the thancia1 ~)roposdu of the Oentral G)ovewment fog 
the y e a  beginning on the first dlw 01 Agril 1948 

(Received t h  assent of the Governor General on the 30th Haroh 1948) 

HEREAS it is expedient to discontinue the duty on salb ! w manufactured in, or imported into the kovinces of 
India, to fix maximum rates of postage under the Indian Post ' 

Office Aot, 1898, to alter certain duties of customs and excise, VI of 1898, 
t o  levy certain additional duties of customs and exciae, to ik 
r a t .  of, and make certain provisions relating to, income-tax 
md super-tax, and to oontinue, subject to certain modificatiom, 
for ta period of one year the tax imposed by the Business Profits 
Tax Aot, 1947 ; XXI of 1047. 

is hereby enwted as follows :- 
(I) Thia Act may, be called the Indian Finanoe Act, 1948. Short title aad 

"hd" of ~ n d i a - w  ytent . -xte& to_ &%he w- 
2. For the year 

duty shall be levied 
or I.$ land into, the 

--.. _ 
3. For the year beginniog on bhc 

Schedule .contained in the First Sche 
Act, p45, shall again be iuserted in the Indian Post Office Act, 
1898, rs the First Schedule i d  that Act. M of 1898. 

4. In the First Schedule to the Indian Tariff Act, 1934,- Alteration of' 
(a) in Item No. 24, for the entry in the fourth column, ~ ~ ~ ~ i B .  Of 

the entry "Rs. 13 per Ib." shall be se'bstituted ; XXXII of 1934. 
(b )  in Item No. 24 (l), in the entrj in the fourth column, 

I 
for the lettore and figwes "Re. 7-8", the letters and figures 

! 
1 

"Rs. 12-8" shall be substituted ; I 
(c) in Item No. 24 (2), in the entry in the fourth column, I 

for tho words, letters and figures "8s. 18-12 per thousand 
or Rrs. 7-8 p ~ r  lb." the wurdu, letter6 autl figures "Its. 31.4 I 

per thousand or Rs. 12-8 per lb." shall be substituted; and 1 
(d) in Item No. 75 (I), for the figures "379" in the fourth 

column, the figures "50" shall be substituted, and for the 
figures "30" in the fifth column, the figuros "42)" shall be 
substituted. 

8. Where any goods chargeable with a duty of customs under Addition& ldutiea 
the First Schedule to the Indian Tariff Act, 1934,,or under the said $?j$'~~;isa4, 
Schedule read with ally notification of the Central Government for 
the time being in force, are assessed to duty, there shall, up to the 
41st day of March, 1949, be levied and collected as an addition to, 
a n i  in tho same mariner as, the total amount EO chargeablc- 

(a) a sum equal to one-half of such amount, in the case oi 
goods comprised in Items Nos. 22 (3) and 22 (4) and sub-itema 
(a), (c) and (d) of Item No. 22 (5) of the said Schedule, and 

(b) a sum equal to one-fifth of such amo~uiL, iu ally othei. 
w e  : 

Provided thnt such additional duty of customs shall liot Lu 
Levied and colleoted on the goods specified in the first Schedule to 
bhie Act. 

Price c b l ~ t ~ a  1 or 16~1 
.- 



Imposition and 8. In theGSecond Schedtils to the Indiall Tariff Act, 1934,Il;ems 
elbration cer- Nos. 6 and 7 shall be omitted, and in lieu thereof, the following 
t d n  export duties. 
xXZI~I of 1838. Items shall be inserted, namely :- 

"6. Cloth of any descriptio!l il!an?lfaotureci either who!ly 
fror11 cotton, 01. pa~l . ly  f i .~ :~?  cotton and iiartly from any 
other substance and conl;ainillg not less than  ten pe:. 
cent of cotton by weight, but excluding clolih of hand- 
166111 manufactwe . . 25 pel* cent. 

ad vcahwn. 
7. Manganese ore . . 25 per cent. 

ad valowm. 
8. Oil seeds . . R.s. 80 per ton. 
9. Vegetable oils . . Rs. 160 per ton.'' 

bpoeition apd 7. (1 )  I n  the Firat Schedule to the Central Excises and Salt 
alteration.& om* A&, 1944,- 
tain duties of ex- 
dm. (a) in eaoh of the sub-items (I) and (2) of Item No. 2,- 
I of 1944. 

. - * . .  ..,P . .. . ' 441 clause (i) &t&U be omitted, 
(ii) clauses (ii), (iii) and (iv) s h d  be renumbered as 

clauses (i), (ii) and (iii), respectively, and 
. , . i- , -. . $ . *  (iii) -ha,alziuse (i) as so. renumbered, the %ords 

"more tha'l'i.$forty, but" shall be omitted ; 
(b)  in Item No. 9,- 

(i) for t,he entry in the third column aga.inst sub. 
item I (2) (b), the entry "Twelve annas" shall be substi- 
tuted ; 

(ii) in the entries in the third colump against sub. 
item I (3), for the words "Nine annas", a t  both places 
where they occur, the words "Twelve annas;', ehaU be 
substituted, and for 'the words "Three annas", at all 
the three places where they occur, the words "Eour 
annas" shall be substituted ; and 

(iii) in sub-item I1 before Che word "Cigars", the brao- I 

kets and figure "(I)" shall be inserted, and to  that sub- 
item, the following shall be added, namely :- 

"(2) cigarettes of whioh the value- 
Per t h o u a d  

(i) exceeds Rs. 50 a thousand . . . Twelve rupees and , 
eight annas. 

(ii) sxceds  Rs. 40 a t,housand but does no t  Ten rupees. 
e x c e ~ d  R,s. 50 a thousand. y . '! I 

(iii) exceeds Rs; 30 a thousa.~?d b_ut does not ax- Seven rupees a n d  .' 
ceed Rs. 40 a thoufiand. eight annas. 

(iv) exceeds Rs. 25 athousaud hut  does not Six ri~pees rind four 
oxcocd R.s. 30 a thousr,nd. ~~1~11b.s. 

(v) exceeds Rs. 20 a thousailcl but does not  ex-  Five rupoas . 
ceed Rs. 25 a thousand. 

(ui) oxceods 2 s .  1 5 a  thonssnd but doos not ex- Three rupees arid: 
ceod Rs. 20 a thousalid twelve a1ma.s. ; 

(vii) oxceeds R,s. 10 a thouzand 1,ut dces not ex- TFO rupoes a.nd oightq 
coed Rs. 15 a thousnnd. annns. 

(uiii,) liots not. itscoed I<.?. 10 a thohwnd . One rupeo tzlld foul.! 
nnuas ;" 



(c) in Stem No. 1.0, hi: the words "Ten per oent." the 
a 

words "Fifteen per cent.'' shall be substituted ; 
(d) in Item No. 11, for the words "Pive rupees" the word8 

"Seven rupees" shall be substituted ; 
(e) Item No. 12 shall be omitted ; 
(f) in Item No. 13, for the words. "Two annas" th4 

words "Three a n n a ~ ' ~  shall be substituted; and 
(g) in Item No. 14, for the words "Two annas" the wordm 

"Three annas" shall be substituted. 
(2) In  Part A of the Second Schedule to ' the Centra.1 Excisea 

and Salt Act, 1944, the figure and word "2. Betel-nuts" ahall 1 of lM4. 
be omitted, and for the figure "3"; the fi<gure "2" shall be sub- 
stituted. 

8. The following amendinants  hall be made in the Indian Amendmerib of 
Income-tnx Act, 1922 :- A06 XI of lQa$. 

(I) I n  section 2, after clause (7),  the following clause shall 
i 

be inserted, namely :- 
i 

" ( 7 A )  'Indian company' means a company as de- VII of 1913. 
h e d  in the Indian Companies Act, 1913, the registered 1 

. . 3 , :  ! 
office of which is situate in ' ' , .  - . . 

(2) I n  Explanation 3 to s u x O f  section 4, after 
the words "divide~~d paid", the words "by an Indian company" 
shall be inserted. 

(3)  In  clause ( x i i )  of sub-section (3 )  of section 4, for the 
figures "1948",the figures "1950" shall be substituted. 

(4) I n  sub-cla~~se (a) of clause ( v i )  of sub-section (2) 
section 10, for the figures "I 948" the figures "196CI" shall 
substituted. 

( 5 )  After section 15A, the following section shall be 
inserted, nnmely :- 

"15B. Exem,ption on account of donutiom for charitable 
purposes.-(1) The tax-shall not be payable by an asses- 
see in respect of any sums paid by him as 
institution or fund which is established in 
for a charitable purpose and is a,pproved by the Central 
Government for the purposes of this section : 

Provicled that the total of the sums so paid is not lws 
than two hundred and fifty rupees : 

. . Provided further that in the case of a company this 
exemption shall apply only in respect of the income-tax, 
and not in respec.t of any super-t.ax, payable by it. 

Expkxn,ation.--In this section, 'cha,ritable purpose' 
includes relief of the poor, education, medical relief and the 
a,dvnncement of any other object of gene~al public utility. 

(2) The a.ggregate of ally sums exempted under this 
section shall not esceed- 

(a )  one-txventieth in the csse of a company, and one-tenth 
in a.ny other case, of t>lxe assessee'fi total income L L ~  re- 
duced by ~ i i ~ y  portion thereof exoillpt from tau under 
any 'othcr provision of this Act, or 

(b) two hui~dre(~  and fift~7 tho~~sancl rupees, 
whichever is less, 
/-SZL.[*.L, A.G.1450. 

T - . .~ 
. . . , >,,A! d . 5  .,;. . 

+ ., 



Indiati Finance [ACT xx 

( 3 ) V h e  amount by which the tax payable by an a m m e  irr 
reduced on account of an exemption under this section shall no 
in any caw exceed half the amount in respect of which the exemp 
tion is allowed under this section". 

(6) In  section 16. in cla11se (a) of eub-section (1)' for the words 
and figures "section 14 and section 15", t he  words, figures and 
letter "~eqtion 14, section 15 and section 15B"  hall be substitut- 
ed ; and in sub-section (2).for the nrords "of a company" the 
words and brackets "of the company (without taking into account 
any rebate allowed or additional income-tax charged)" shall be 
substituted. 

(7) I n  sub-section (3 )  of section 17, after the words and figurea 
"of section 14" the words, figures and letter "or under section 16B" 
ehell be inserted. 

(8)  In sub-e~ation (3E) of u~rtion 18, for the words "by a 
company" the  word^ "by an Indian company or by a company 
which h w  made such effective arranpements as may be pres- 
cribed fcr the deduction of super-tax from such dividends" shall 
be substituted. 

(9) I n  section 19A, after the words "every aompany", the words 
"which is p,n Indian company or a company which has made 
such -.--- effective -- arrangements - a s a y  be prescribed for the de- 
olaration and-payment oFdiGden&-in %%kkh&" shall be in- 
serted. 

(10) In section 49B, for the words " such peyson shall be deem- 
ed" the words "such eraon shall, if the dividend is included h 

D . ' ' ~ f i )  his total income, be eemed" shall be substituted, and for the 
' I 

fi 
words "total income of a company" the words "total income of 
the company" shall be substituted. 

~ncome-tax end 9. ( I )  Subject to the provieions of sub-sections (3), (4), 
super tax. (5) and (6), for the year beginning on the 1st day ofApril, 1948,- 

(a) income-tax shall be charped a t  the rates specified in 
Part  I of the Second Schedule to this Act, and 

(b )  rates of super-tax shall, for the plirposes of ~ect ion 
x of 1922. 55 of the Indian Income-tax Act, 1922 (hereafter in this section 

referred to as "the Income-tax Act"), be those specified in , 
Part  I1 of the Second Schedule to this Act. I 

3 

(2) In  making any assessment for the year ending on the 31st 
day of March, 1949, there shaU be deducted from the tot.al income ! 

of an assessee, in accordance with the provisions of section 16A - 
of the Income-tax Act, an a,moi~nt ~clurtl to one-fifth of tho oarncd 
income, if any, included in hi8 t,ot<rr.l income, but not exoooding 
in any caso four thousand rupees. 

(3) I n  lnnking any assessmeilt for the year ending on the 31st 
day of ML~YC~:I~, 1949,-- 

(a) where the tot'nl income of an assessee, not being a 
comp~n-j-, includes anv income chargeable under the 
head "flnlnrieo" n8 reduced hy the deduction for earn- 
ecl incorlle appropriate thereto, or any illcome chargc- 
able under the head "Jntereet on securities", or any 
incollie fiolfi c!i\ icl~llds in rebpect of which he  is cicemod 
u~ld t r  bectiu~l ~!!jIj of t h e  i l~comc- t ax  Act to ]lave paid 



income-tax imposed in British Xndia, the income-tax 
payable by tho ausessee on that part of his total incoms 
which consists of such inclusions shall be an a.maunt 
bearing to the total amount of income-tax pavable 
according to the rates ~pplirahle under the operation 
of the Indian Finance Art, 1947, on his total income XX of 189'. 
the same proportion the  amount of such inclusions 
bears to his total income ; 

(b) where the total income of an assessee, not being a COD- 

pany, includes any income chargeable under the head 
"Salaries" on which super-tax has been or might have 
been deducted under the provisions of sub-section (2) 
of section 18 of tlie Income-ta,x Act, the super-tax pay- 
able by the assessee on that portion of his total income 
which consists of such inclusion shall be a.n &mount 
bearing to the total amount of super-tax payabb, accor- 
ding to the rates applicable under the operation of 
the Indian Finance Act, 1947, on his total income the  xX 
same proportion as tho amonrlt of silch inclusion bear6 
to his total income. 

(4 )  I n  malring any asse~sment for the year ending on the 318t 
day of March, 1949, where the tokal incoms of a.a aasessee consists 
partIy of earned income and partly of unearned income, the super- 
tax payable by him shall be- 

(;) on that part of the earned in come, chargeable ~ n d @  
the head "Salaries" to which clause ( h )  of sub-section (3)  ap- 
plies, the amount of super-tax computed in accordance with the  
provisiom of that sub-section, plus 

(i i) on thc remainder of the earned income, the amount 
which bears t o  the total a.mount of super-tax which would 
have been payable on his total income had it consisted wholly 
of earned income the same proportion as such remainder 
bears to his total income, plus 

(iii) on the unearned income, the amount which bears 
t o  the total amount of super-tax which would have been pay- 
able on his totad income had it  consisted wholly of unearned 
income the same proportion as the unearned income bears 
to his total income. 

(5) la making any a.sscssment for the year ending on the 
3lst day of March, 2949,- 

(a)  where the total income of a company includes any 
pro6ts and pains from life insurance business, the super-tax 
payable by the company shdl  be reduced bv an a,~n.onnt com- 
puted a t  the rate of two annas in the rupee on that part of 
its total bcncoine vhich consists of such inclusion ; 

(6) where the total income of an assessee, not baing a 
company, include8 any profits and. asills from life inallranee 
business, the income-tax and super-ta,x paggble by the ssses- 
see on that part of his total incorne which consists of such in- 
clusion shnll be an amount bearing to the total amount of 
such tases payahlo o,cc.or.din~r to the rates applicable under 
the o p e ~ ~ t i o n  of the Indian Finance Act,, 19i2, on his total of lok2* 

income the snlzle proportion as the nmom~t of such inclusion 
h i t i - E  to hi8 totnl incol?le, EO liowevei that  the zggrog~te of 
the  taxes so con~putod in lespcct of eucli i~lclusion sllnli ]lot; 
i.11 any case exceed the 8rr;nlount of t : n s  payaljlc nn such iiic!u- 
pion a t  the rate of fi VE: L?*II,RF inyt??$~upec. 



Amendment of 
Acb XXL of 1047. 

f&m ,P'bwn~e & A ~ T  mt 

(6) In eaeoll to which seoti~n 1'7 of the, Income-tsx Act applie~, 
the tax chargeable shall be determined as provided in tha6 section, 
but with reference t o  the rates imposed by sub-aection ( I ) ,  and in 
a c c o ~ c e ,  whore applicable, with the provisions of sub-sec- 
tiom (3), (4) and (5) of this section. 

(7) For the purposes of making any deduotion of income-tax 
m the year beginning on the 1st day of April, 1948, under sub- 
motion (2) or sub-section (2R)  of section 18 of the  Income-tax A d  
from any earned income chargeable under the head "Salaries", 
the eetimated total income ofthe assessee under this head shall, 
fn oomputing the income-tax to be deducted, be reduced by an 
amount equal to one-fifth of such earned income, but not exoeed- 
hg in any case four thousand rupees ; but no abatement shall be 
dowed by the person responsible for paying the ealary in respect 
of any donations made by the assessee to which seotion 1ijB of 
the Income-tax,Act is or may be applicable. 

(8) For the purpoees of this section and of the rates of tax im; 
poeed thereby, the expression "total income" means total inoomo 

determined for the purposes of income-tax or super-tax, as the 
w e  may be, in accordance with the provisions of the Income-tax 
A&, and the expression "earned income" has the meaning assign- 
ed to it in clause (BAA) of section 2 of that Aqt. 

10. The following amendments shall be made in the Business 
Profits Tax Act, 1947 :- 

(I) I n  clause (1) of section 2, after the words "charge- 
able accounting period" the words and figures "ending on or 
before the 31st day of March, 1947", shall be inserted, and 
after the words "the period of one year" the following shall 
be inmrted, namely :- 

- "and in respect of any chargeable accounting period 
beginning after the 31st day of March, 1947, such sum as 
may be fixed by the annual Finance Act". 

(2) I n  mb-clause (a) of clause (4) of section 2, for the 
figures "1947" the figures "1948" shall be substituted, and 
to the said clause (4) ,  the following proviso shall be added, 
namely :- 

"Ravided that where an accounting period falls paetly 
before, and partly after, the end of March, 1947, so 
much of that accounting period as falls before, and so 
much of that accounting period as fa118 after the end of 
March, 1947, shall be deemed each to be a separate 
chargeable accounting period." 

(3) In  sectioi~ 4, for the words "whioh shall be equal to 
sixteen and two-t.hirds per cent of the taxable profits", the 
followjng: shall be substituted, namely :- 

"which shall, in respect of any chargeabla accounting 
period ending on or before tho 31at day of March, 1947, be 
cqud to sixteen and two-thirds per cent the taxable 
profits, and in respect of any chargeable ticcounting period 
beginning after that date, he equal to such percentage of 
the taxable profits as may be fixed by trhe ailnual Pinai~oc 
Act." 

14. (1) The ?ax jrnposed by section 4 of the Businesa Profits 
Tax Aot, 1947, shall in of any chnrgeable acoouuting 
period beginning after the 31st day of Rirtrch, 1047, he fin amount, 
equa{Lo tell pel2 cent  of the tfixable profits, 



(2) E'or the purposee of the said Aot, "abatement" sh& x m s w v  
in respect of any chargeable accounting period beginning after 
the 31d day of March, 1947, a ~11m which beaxg- 

(a,) in the case of a company not being a oompany deemed 
f s u  the purposes of eection 9 of tho said Act to be a firm, to a. 
sum equal to six per cent. of the capital of $he company on the - &st day of tho said period, complited in aooordanoe dbh 
Schedule I1 to the said Aot, or two lakhe of rupee, whioh- 
ever L greater, or 

(ti) in any other case, t o  two lakhs of rupees, 
She mme proportion as the said period bearm 60 the period of OR@ 
year. - 

THE FIRST BCHEDULB 

G& on which additional duty of cwtoms is not k&bl 4 
A. Goods eornprised in the following Items of the =St Sohe- 

duje to  the Indian Tariff Act, 1934, namely :- XXXXI of 1034. 

Nos. 8 (2), 8 (3), 9 (ti), 20 (I), 20 (3), 20 (4), 24,24 fl),  24 (2), 
24 (3), 25 (I), 27 (4), 27 (6), 27 (61, 28 (lb), 28 (16), 28 
(17), 28 (18),29, 29 (I), 30 (B), 30 (lo), 43, 44, 46 (31, 61 (2), 
61 (3), 62 (I), 62 (2), 63 (30), 63 (31), 63 (32), 63 (33), 70 (2), 
70 (3), 71 (7), 71 (8), 72, 72 (1). 72 (2), 72 (3), 72 ( l l ) ,  75 (I), 
75 (5), 75 (6), 76 (7), 76 (8). 

B. Goods comprised in the folloming items of the Fht  Schs- 
dule to the Indian Tar3 Act, 1934, when the Customs Collector is 
satisfied that such gocds are the produce or manufacture of Burma,, 
namely :- 

I 
No, 7 (potatoes and  onion^ only) and Nos. 9, 9 (31, 13 (2), 

17 and 34 (4) (a). i 

THE SECOND SCHEDULE 1 
1 

(% section 9)  

Puvr I 
Rates of Income-ha 

A. In the cbso of every individual, Hindu undivicled family, 
unregistered firm and other association of persons, not being a m 
to which paragraph B, C or ll of thia Part applies-- 

R a t a  
1. On tho first as. 1,600 of total income . . Nil . 
2. On the next Its. 3,500 of total income . . Ono saua in-the ruves 
3. On the naxt RE. 5,006 of total income. . Two annae in the 

rupoo. 
4. On the next Rc. 5,000 of total inco173e . . Three and a, belf 

annas in the rupm. 
6. On tho baloncv of total inco~uo . . Five annaa in th r  

rnpw. 
Provided that-- 

(i) no i~~cntlie-tax shall bo payablo 011 re total i~comc  
which, bofore deduction 01' the r,llowa?lm:, if wly, for aanie? 
izbwme, dw: r;st o.~c;cnd Re. 3 , W  ; 



(ii) the income-tax payable shall in no ~ a s e  exceed blf 
the amount by which the total income (before deduction of 
the said aliowance, if my, for earned income) exceedn Be. 
3 , m  ; 

(iii) the income-tax payable on the total income as re- 
duced by the a.Uo.rrrancs for earned illcomc shall not ex& 
either- 

(a)  a sum bea,ring to half the amount by which the 
total income (before deduction of the allowance for ea<md 
income) exceeh Rs. 3,000 the same proportion 'a4 euch 
reduced total income bears to the urneduced t o t d  in- 
oome, or 

(b) the income-tax payabie on the booms so re- 
duced a t  the rates herein specEed,-- 

whiohever is less. 
B. In the caae of every company, not being a company to 

which paragraph (2 of this Part applim- 

Rate 

On the whole of t o t d  illcorrio . . ^7. . Mive anna,s in the 
rupee : 

Provided that, in the case of an Indian company- 
(a)  where the total income, as reduced by seven amaa in 

the rupee and by the amount, if any, exempt from income- 
tax, exceeds the amount of any dividends (including' divi- 
dend* payable at  a fixed rate) declared in respect of the 
whole or part of the previous year for the assessment for the 
year ending on the 31st day of March, 1949, and no order has 
been made under sub-section (1)  of section 238 of the Indian 
Income-tax Act, 1922, a rebate shall be allowed at  the rate 
of one anna per rupee on the amount of such excess ; 

(b) where the amount of dividends referred to in clauee 
(a) above exceeds the total income as reduced by seven annafi 
in the rupee and by the amount, if any, exempt from income- 
tax, there shall be charged on the total income an additional 
income-tax equal to the rrum, if any, by which the aggregate 
amount of income-tax actually Borne by such excess (here- , 

inafter referred to as "the oxceas dividend") f a b  short of the 
amount calculated a t  the rate of five annas per rupee on the 
ex= dividend ; and 

(c) the income-tax payable, after deducting any rebate ! 

permissible under clause (a), but without including any addi- 
tional income-tax chargeable under clause (b), shall not ex- 
ceed the aggregate of- - < 

(i) the income-tax which would have been payable 
under the provisions of paragisph C1 of this Part if the 

" total income had been R0. 25,000, and 
(ii) half the amount by which the total income ex- 

ceeds Rs. 25,000. 
I 

For the pusposcu of clause ( b )  of the above proviso, the agpe- - 

gato amount of income-ta,x aciula!lg borno by the excess dividend i 
&hall be determined as follo\r~s :-- 

(i) the e.xcess dhidend ellall be deemed to 130 out of the 
-,~7hole or such postion of the undistributed profits of one or 
lrlore ycatw ilnnlediatoly ]>rowding tho prcvions Soar. ae won!$ 



Pravidcd tbQ, wbem &he $fit@ ipwgt*, .w rduwd 'Sji f@aY 
rtnd s ha.K r r . 3 ~  kt tho mpei. e,sld by $1143 ii%ryaa6, 18 an , O X B B ~ ~ S ~ ;  El2 from ipcorne.h, (!K(?~.E(%I tiw ELJM~OMWL of my & ~ i &  .B {iaolnd.. 
ing cli.Bido&fi p y ~ . b % $  ~t R fixed rate) deckred in mpe:::, of ? h e  
41%ole or part DE egje greviahla gefu for the as.wmsatv for tb year 
ending on the 913t b y  of Wa~ch, 1949, a& rn order bm beesa made. 
under sub-section id) of mtion 23A of %be bdim b o m e - k ?  
Aot, 1982, a sebata s W .  be &OW&. ~ t ,  tUia mfz! of h ~ 1 f  a m 1 ~  pea 
KUPM QS W1& EX~OW~ 5f BU& 5XlBB3, 

D. In 'Qb ca& d o~a,ry bod agtb$lori%y' u.& in a>vecy ~.R.;*G 
in whiuh, lander the provi@f.om of the hfihn Iwome-tax A d ,  
1922, income-tn,x $4 t.0 be obarpd st. the maximum sate--- 

(a) the e q m i o n  "dividwB'W bbe dmmd to ialolu&.r 
amy Biseributbn inal~dtd in t h t  e &on as d d b d  h 
olame (AA) of seation 2 of $he ~nd(an%mmc-trm Aol, 1925, 
md my meh &ribntioa d e  dwing t he  yo= euding slg 
the sltl~ d ~ y  ~ m d h ,  1949, ~ I I I  h d e a d  to have h 
d o  in m e  of tbe whob or part of bhe rcaviow year ; 

(b )  the erpwnion " I n W  eompsny" &dl g,Up the 
m mg@ed to it in ola~m (7A)  o i ~ n  2 of kfi~ %n&wk~) 
T~r,ome.ta.x A d ,  1822. 

PABT Y 
H&e8 o j  f&gvf&s 

A. h tbao case of every individual, Bindu -axdivided Mtf, 
t inrsgbrd  firm a d  obher asamheion of permm, no% behg FI 

ta which my othar parhtpaph of this Par$, nppli~s-- 

!in.t.c:, i l' i!;co:nr, Ilkle, if inconlei 
~ri!ul!y +al.rl-:.tj v?hq:!!!~{ ur2m.lv?f+<i 

1 .  bho fil.r:t E.:. : '6 , ' i i j : !  r,[ ;c(,a! :xii Nil 
insc n:s. 

. ? , . ? j . l a ~ h e u s ~ l  13s. l i i , I i O C ! t r f ' f , ~ r ~ a . ~  ' l ; ~ . ~ ~ ; . i ; y - , ; . , : ; i i :  '!:),I,,- oo hj;;lj.~:3 i ri 
i n r ~ : n h  !?yc !.:,p;~ l,],!? . ?C!p(<i.. 



0. In the awe d an mo%&bim of permn~ be- B W - ~ S W L I  
t h e  wiety, other tihm the i+hr.&a&ttb & d & g m '  Ebciety in tbf3 
3Bomby Mdenoy,  fw tihe t h e  being regb&ed under the Cb ' 
operative Laeeieth As&, 1912, or tinder an A& of ag Psovim&,1 

tars gverahg  tb re@1m,t4~ra of c@~pmtive raw!ietim- 

031 tl'; ~ o l o  ef Cob1 iQuoW - . '1'1w.e arms h tho t.upae t 
B m a d  %'Bsl.S, seb8te nb the rate of 0x10 &rn% p r  a p  

d t h ~  tad isroome &dl  be .&owed in the of any oompany 
=hioh, iis u.f i& p d t ~  bble  t~ %ax onder Peaishn In- 
wnie-w Am. 1922, for the ywr ending on the 8PsC day ~f,@rch, 
BW8, htm made the w ~ b d  e m e r n 8 n b  

(a) fm t& d~elmatiola md paspen% h $.b T?sovhces of 1~&2i 
of ek\g &vid~nd payabls rant of B U C ~  pr06&, ~ n d  -- 

( b )  ~OB' the d,dts&ion of anper.Ps,x from dividend~ i~ sbccor- 
dnncu with $he prouwione of ~ub-~eo&isla ( 3 0 )  or (ah]) of ~ ~ ~ t ~ i s s l  
18 of the 5dd Act.  


